
94; 

IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. No. 154/91. 	 Ot.cf Decision 	26-8-94. 

fir. N. Brahmananda Reddy 	 .. Applicant. 

'Is 

Government of India, 
Rep. by Directorate-General, 
Doordarshan, Mandi House, 
New Delhi. 

Tha Chier Engineer, 
South Zone, A.I.R. and T.'J., 
ifiad raS-G. 

Station Engineer, 
T.U.Maintenance Centre, 
Nellore. Respondents. 

Counsel for the Applicant 	Mr. G.Bikshapathy 

Counsel for the Responcnts: Mr. N.R.Devaraj,Sr.CGSC. 

CURAM: 	 - 

THE HON'BLE SHRI JUSTICE \I.NEELAORI RAO : VICE CHAIRMAN 

THE HDN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.) 
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0. A. NO. 154/9l. 

JUDGMENT 	 Dt: 26.8.94 

(AS PER 	'BLE SHRI JUSTI CE V • NEELADRI RAO, VICE CHAIR- 

Heard Shri G.Bjkshapathy, learned counsel 

for the applicant and Shri N.R.Devaraj, learned 

standing counsel for the respondents. 

This OA  was filed praying for a declaration 

that the action of R..3:jn seeking to withhold 

payment of salary, GPF etc., in tar pursuance of 

the Memo No.NLR.21(2)ftBR/90..S/285, dated 27.8.1990 

is illegal, invalid and without jurisdiction and 

for consequential direction to the respondents to 

pay the salary, GPP, D. arrears, balance TA &DA 

and EL encashment and Bonus for 1989-90 with 

interest @ 18% with effect. from 10. 5.1990 without 

reference to the bond awdnloi executed by the appli-

cant in favour of the respondents in April 1989. 

joined 
The applicant/serviOe as Engineering Assistant 

in the office of the Chief Engineer, South Zone, 

MR and TV at Vijayewada on being appointed by R-2 

as Engineering Assistant. Later he was transferred 

to TV Relay Centre in Proddatur in July 1986 and 

promoted as Senior Engineering Assistant. In 1989, 
technical 

he was deputed for 9 months/training to be undergone 
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in the Indian Institute of Technology, Icanpur. That 

training was from July 1989 to March 1990. In April 1989 

a bond was taken from the applicant to the effect 

that he w14l serve the Government for a period of three 
L 

years if he is jisk going to selected for the said 

training failing which he wu would refund an amount 

of Rs.15,000/-. 

4. 	The applicant applied for the post of Asstt. 

Engineer Trainee in Andhra Pradesh State Electricity 

Board (APSES) in 1989. The said application was 

forwarded by R-2 to the APSEB•  The applicant was 

selected for the said post. By  the order dated 

21.3.1990, the applicant was appointed for the said 

post and he was required to report for duty on or 

before 15.4.1990. At his request, he was permitted 

to join duty before 15.5.1990. He made such a request 

as he was then underqoing training in lIT, Kanpur. 

On 2.4.1990, the applicant made an application to R...3 

requesting him to relieve him on or before 11.5.1990. 

When there was no response inspite of his further 

representations, he submitted the letter to the R.-2 

on 8.5.1990 tendering his resignation with effect from 

11.5.1990 and he joined APSEB on 14.5.1990. By the 

metro dated 27.8.1990, 1L3  RRE informed that his resig-

nation was not accepted and he should repay the 

amount of Rs,15,000/- and then only the amounts due to 

him will be paid. 
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5. 	While office of R-2 is a Central Government 

office, JtPSEB in which the applicant joined after 

tendering resignation in: the office under R-2 is 

a State Public Sector Undertaking. in letter No. 

E/13L_017/77ft1AN/2(11)/75/PE(GMI)s dated 13.6.1977, 

following was referred t6:- 

"According to the extant instructions 

issued by the Government in 1966, if 

a Central. Government servant leaves 

his job for taking up employment under 

a State Government/Public Sector 

Undertaking, owped wholly or partially 

by the Central Government or by a State 

Government or under quasiGovernment 

organisation, the terms of any bond 

committing him to serve the Government 

for a stipu1ate3 period, which might 

have been executed by him, need not 

be enforced, although a fresh bond 

should be taken from such a Government 

servant to ensure that he serves the 

new employer, State Government, Public 
Sector Undertaking/quasi-Government 

organisation, for an appropriate period 

to be determined in each case by the 

erstwhile Ministry/Department, taking 

into account the amount spent by them 

an thai r traini.nn.." 

It is manifest from the above that if a Central 

Government employee leaves his job for taking up 

employment in a State Government/Public Sector 

Undertaking, then he has to execute a bond in 

favour of the latter for serving for the entire 

period of three years for which he executed the 

bon in favour of the Central Government before 

contd.... 
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he deputed for training or for such remaining period 

as may be directed. 	It is not in controversy that the 

application, of the applicant for the post of Assistant 

Engineer Trainee was sent by R-2 only1and the applicant 

left service with the Central Government for joining 

s APSES, a State Public Sector Undertaking. 	As such, 

the instructions in the letter dated 23. 5.1981 

referred to above is atttactd in the case of the 

applicant. 	His training was over in 1990 and the 
$7 

S.'  

period of three years expired by now. 	He is still 

serving in the APSES and as-such' the bond period 

expired. 	Hence, the question of directing the respon- 
1- 

dents to execute the bond in favour of APSES does A 

not arise. 

s such, the respondents are directed to 

pay the amountsdue to the applicant and he need noi 

pay the amount of Rs.15000/- referred to in the bond 

dated 19.4.1989 to the respondents. 

7. 	The OA is ordered accordingly. No costs.\ 

(v.NEELADRI ao) 
MEMBER (ADMN.) - 	- 	 VICE CHAIRMAN 

DATED: 26th Auqust, 1994. 
Open court dictation. 

]puty Registrar 

To  
Mandj House, New t1hi. 

The Chief Engineer, South Zone, A.I.R. and T.V.Madras-6. 
The station Engineer, T.V.Naintanance Centre, Nbllore. 
One copy to Mr.G.Bikshapathy, Advocate, CAT.Hyd. 
One copy to Mr.N.R.Levraj, Sr.CGSC.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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IN THE CE-ITRAL ADINIsTR?;rIVE TRIBUNAL 

J-IYDER.?BAE BEJCH AT HYEEP;B'.D 

THE lION' ELL. :1r.JusTIcE V.NEELAD-RI- RAO 
VICE-CHAIRMJ\jc 

AND 

THE IiOJ' SLE tilk. K. RANGAEJiJi.W 	M( 7.D.-1T) 

- 

04"Jun3 MENT 

M.A.No ./Ra/C.A.No. 

in 

O.A.No. 

(T.A.No. 	 (w.P.No 	. 	) 

Adroilted and Interim directions 
Issuer . 	 - - 

.A1104d. 

Disposed of with directions. 

Disnussed S  

nis4ssed as withdrawn 	r  • 

Disrrissed for tfau1 -. 

Ordd'rrd/Rejrcted 

No order as to costs. 	S 
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